(B) Detafis of EWS/LIG houses sanctioned by HUDCO

Sl.Na.  Name of City 2006-06 2006-07 2007-08

i Mumbai 0 0 0

2. Surat 0 0 0

3. Vadodara 0 0 0

4. Ahmedabad 0 0 0

5 Rajkot 1850 0 0

21 Jamnagar 0 0 0

7. Bhavragar 0 0 0
ToTaL : 1860 0 0

Malpractices by Recruitmsnt Agsncies
3564, SHRIP. RAJEEVE : Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:
(a)  whether there is any official mechanism to prevent malpractices by recruitment agencies ;
(b)  the number of registered recruitment agencies functioning in Kerala; and

(c)  whether any legal proceeding have been taken by the Central Government against the

recrultment agencies which were doing melpractices?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRIVAYALAR RAVI) : (&) to () Complaints
regarding fraudulent offers of overseas employment and cheating of job gseekers against registered
recruiting agents, unauthorized intermediaries as well a2 some foreign employers are received by the
Ministry from time to time. Such complainte include fraudulent advertisements regarding job
vacancies overseag, recruitment on behalf of dubious employers and offers of exaggerated benefits

o lure job geekers. On receipt of such complaints this Minigtry initiates action against such elements.
The number of registered recruitment agencies functioning in Kerala is 263 as on April, 2009,

In the case of Registered Recruting Agents (RA), on receipt of a complaint, a show cause
notice ig igsued to the RA and comments of concerned office of Protector of Emigrants are abtained.
If the RA fails to redress the grievance of the complainant, action is taken to suspend/cancel hig
registration and farfelt his Bank Guarantee. During the last five years, the number of complaints
received in case of Registered Recruiting Agents were 471 during 2005, 167 during 2006, 98 during
2007, 118 during 2008 and 81 during 2009 (upto June).

During the last five years the number of registration certificates suspended/cancelled were 24
during 2008, &5 during 2006, 22 during 2007, 45 during 2008 and 23 during 2009 (upta June, 2009)
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Complaints against Unregistered/\Unauthorized agents are referred to the concerned State palice
autharities for investigation and action under the law. Concerned Protector of Emigrants (POEs) also
iz instructed 1o initiate due action. During the last five years, the number of complaints received in
case of llegal/Urauthorized Recruiting Agencies were 53 during 2008, 78 during 2006, 40 during
2007, 93 during 2008 and 63 during 2009 (upto June). During 2008 and 2009 (upto June), 56 and 09

progecution sanctions were igsued respectively.

The Fareign Employers (FEs) who are found to be harassing the Indian YWarkers are placed in the

Priar Approval Category. As an today, 355 FEs are placed under Prior Approval Category List.
Registration of Indian Students Abroad

3565, SHRIMAHENDRAMOHAN :
SHRIN.K. SINGH *
Wil the Minister of OVERSEAS INDIAMN AFFAIRS be pleazed to state:

(a) whether the Unian Government proposes to intiste steps to enforce & compulsory
registration regime far the Indian studetns studying abrcad as against the existing voluntary
registration ;

(b)  ifso, the details thereof;

(c)  whether the Incian Embassies in the foreign countries have been asked to cpen websites
to streamline the registration process; and

(d) ifso, the time by which the process of compulsory registration of Indian students studying
abrcad would be started ?

THE MINISTER OF CGVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVD) & (&) to (d) Yes, Sir.
The Ministry has undertaken an ‘E-Governance in Emigration® project to transform the process of
maobility of Indian workers and students going abroad into & simple, orderly and transparent process
through an electronic platform.

As part of this project the detalls of Indian students geing averseas for education will alzo be
registered. Thig will help establish & data basze of Indian students going abroad.

The project i being implemented with the technical assistance of the Natioral Institute of Smart
Government and is targeted far completion by the end of 2010.

Norms for Recruitings Agents

3866, PROF. ALKA BALRAM KSHATRIYA : Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a)  whether Government has recently tightened norms for recruiting agents to check human
frafficking;

(b)  if =0, the details thereof;

(c)  whether the strategies have been formulated to effectively monitar the role of recruiting
agents in the country; and

(d) ifso, the details thereof?
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